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DATE OF.DECISION 11.1.93 

T. R. Rac3ha 	
Applicant (s) 

Mr. Asok M. Cherian 	
Adocate for the Applicant (s) 

Versus 

The General nager, Southern 	Respondent (s) 
Railway, Madras and others 

blro M. Co Cherjan 
Advocate for the Respondent (s) 

CORAM: 

4 

The Hon'ble Mr. No Dharman, judicial Member 

The Hon'ble Mr., R. Rangaraians Administrative Member 

Whether leporters of local papers may be allowed to see the Judgement ? 
To be referred to the Reporter or not ? 
Whether their Loidships wish to see the fair copy of the Judgement ?'-O 
To be circulated to all Benches of the Tribunal ?h.-O 

JUDGEMENT 

Mr. 	 icil Member 

Applicant is the wife of the deceased Government 

employee who expired on 13.5.1976 while working asTrirnmer 

in Cochjn Harbour Terthirius. Applicant submitted application 

for getting compassionate appointment for her fourth SOfl 

Shri Suraj.' This was Considered by the Circle Relaxatjn 

Cortittee and 	the impugned order Annexure A-i dated 

5.2.1992 was passed rejecting t$equiremepts. 
ever sflCe- 

2 • 	According to the applicant,/her husband's, death 

the family is in indigent circumstances and requires finaciai 

a5SiSnCe of the Government by granting compassionate 

appointment to One of her SOflS. The applicant's ;furt .... 

son Shri To R. suraj was a minor at the time of the death 

.. 
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of her husband and heattdted majoirity on 15.4.86 and 

immediately Annexure A.-2 representation wafi1ed. This 

was considered by the competent authority and the impugned 

order has been Passed. 
C 

36 	 Resindents have filed a detailedreply and 
/ 

submitted that the request of the applicant is highly 

belated. They have also stated thStte second son of the 

applicant attained majority in 1979 and the applicant could 

have staked her claim immediately after attainment of majority 

by the second Sofl. Annexure R-1 representation was submitted 

only in 1989 and that was  filed  in respect of the fourth son. 

They also Produced hnnexure R-2 enquiry report Which ShOWS 

that the eldest son Of the applicant is employed even at the 

time when the death of the GoVt* servant tookplace. It also 
details ot 

discloses the/amount available to the family. Respondents 

also produced Annexure R-3 guidelines in which it is stated 

that " "wher there  is more than one minor sons, it is only 

the eldest minor son who will be considered for appointment 

When he attains majority arid not any other sons.' 

4. Learned counsel for the applicant submitted that 

even in spite of the fact that the first son of the applicant 

is employed, the family is in indigent circumstances and the 

compassionate appointment should be granted to the fourth 

Son. But  the resx,ndents opposed the same placing reliance 

on AnnexureR-3 guidelines issued by the Railway Board. The 

guidelines contained in Annexure R-3 specify that when there 

are more than one minorsavailable, 	compassionate 

appointment can be considered only in respect of the son who 

attains majority first. in this case, admittedly, the 

Second son Of the applicant attained majority and became 

eligible for consideration 	: Compassionate appoinmeit .in ;  

1979. But nobody has made any request for appoinen. 
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• 	 Annuv R.-1 represantation has been filed in this behalf 

on 7.12.89 9 at request was made for appointment of the 

fourth Sofl• The application submitted by th!e-'applicant is 

against the guidelines and it áaflnOt be sustained. 

5 o 	Havjng regard to the facts and cirCumtartc. of the 

Case, the applicatIon is liable to be dismissed. Accordingly 

we dismisS the Same. 	 • 

6. 	ere will be no order as to costs. 

• 	 (R. Ran 	 (N. Dharmadan) 
• 	 Admnitrative Meer 	 Judicial Member 

- 	kmn 


